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TeAYey Te-Tmfe wd etergE fasm nved (HuieE) faUEen, 0eR
weayeyT g -Fratur wd swediver fawma nuesa sifufem, ¢QuR @ ofi wyifaa w3 &9 fadae.

YR TR & fawasd od 8§ gegquy faum-ved g faefefae v o g sifufvafm g —

R () 3w Afufrem o i T TervRw TE-fmi v e faem wuse (HRieA)
Afafem, 0% T

() 9% TN9A H 3EF YHEH H a8@ ¥ 999 gL

R. HeAYy - Fmivr ua steirdemn T vvee eifuftad, gRw’y  (SREMR 3 W qRW3) Wi HNI
¥-F F TN, Tod v H  frfafea ard ofqwnfim @t S, sei—

“3%-w.(1) (F) T W, fedt e F o qe-fmin g s o @ IR

(@)

()

(=)

A F o ww Tg Fmin iR s fowm wfafa =1 e s wH.

gffa, Tt yfs *t wg9m i fm | 7ved gu - o sdrEE fowmm
THIA ARY F1 o TF iR T @y & <R, fafga dfa § #Avea = y&qa &l

W HETYSW AR a9 W frEw srfuftem, Re3 (Wi 33 W gjw3) #
sfafds foreh sma % B0 gu o, wfufa g1 gvea &) I @Y UG F F IRE,
T YRR IRcATad 4fy % deie H derers, R 9u1 U A gr g fowr et
M &l @t ST 3R FE wfad @i # wimfeaa & % ol tE T S %
T derers TR qdn u e g wifted fey e faer % SR & faar e
gy =1 oA F I § ufitgdd & ®m A1 FiE e T HOm

Y TR GUT (W) F T FEIfad @hid & T w1 & go A & fiax Aved
Y UG ST &% WY T WHR HT FHd HON 59 fF 9% ggfan fTeur & o
g IfE ThA S go fed ol HIaAafy F iR wqa &l H S §, 9 39
ST g3 T I,
TOH W WU () F AT T WHR ThiA HI ARG F GRS % a8
wqfad wm
T SR WUE (1) F AT T WHR g ThiA T FA i alg F o
& it Fremafy F ofieR T STHIeT e e fhan St § @ TS IR g whi
1 TgATfea s fean e wwen ST,

(R) (F) T8 TR IUUR (2) & @UE (F) & A7 woed, STHIGT &I Wiia i adE 9
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Short title and
Comimencement,

insertion of
Sections 34-B, 34-
C and 34-D.

Housing and
Infrastructure
Development
Scheme.

MADHYA PRADESH BILL
No. 28 or 2012.

THE MADHYA PRADESH GRIHA NIRMAN EVAM ADHOSANRACHANA VIKAS

MANDAL (SANSHODHAN) VIDHEYAK, 2012.

A Bill further to amend the Madhya Pradesh Griha Nirman Evam Adhosanrachana Vikas
Mandal Adhiniyam, 1972.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-third year of the Republic of
India as follows :—

1. (1) This Act may be called the Madhya Pradesh Griha Nirman Evam Adhosanrachana
Vikas Mandal (Sanshodhan) Adhiniyam, 2012.

(2) It shall come into force on the date of its publication in the official Gazette.

2. After section 34-A of the Madhya Pradesh Griha Nirman Evam Adhosanrachan a Vikas
Mandal Adhiniyam, 1972 (No. 3 of 1973), the following Sections shall be inserted in Chapter VI,

namely —

“34-B. (1) (a) The State Government may constitute a Housing and Infrastructure

(b)

Development Committee for a district to prepare Housing and Infrastructure
Development Scheme.

The Committee shall identify the land on which a Housing and Infrastructure
Development Scheme may be taken up by the Board and shall submit in the manner
prescribed, the details of such Scheme to the Board :

Provided that notwithstanding anything contained in the Madhya Pradesh Nagar Tatha Gram

(¢)

Nivesh Adhiniyam, 1973 (No. 23 of 1973), no development permission shall be
granted by the Director, Town and Country Planning in respect of the land so
identified after the said Scheme- is submitied by the Committee to the Board and
no person shall within the area included in the Scheme, change the use of any land
or building or carry our any development save in accordance with the development
authorised by the Director of Town and Country Planning prior to such submission.

Within 60 days of the submission of the proposed Scheme under clause (b)
hereinabove, the Board may submit the same to the State Government with such
modifications as it may consider appropriate:

Provided that if the Scheme is not submitted within the said period of 60 days, the same shall

(d)

be deemed to have lapsed.

The State Government may approve the Scheme submitted under clause (c)
hereinabove with such modifications, as it may deem appropriate :

Provided that if such approval is not granted within a period of 90 days from the date of

(2)(a)

submission of the Scheme to the State Government under clause (¢) hereinabove,
the Scheme shall be deemed to have been disapproved by the State Government.

The Board shall, within 30 days from the date of receipt of approval granted under
clause (d) of sub-section (1) hereinabove, publish the Scheme in the official Gazette
and also in two local newspapers having wide circulation in the area in which the
Scheme is to be implemented, inviting objections or suggestions from the owners
of the land and any other person likely to be affected by the implementation of the
said Scheme in the manner prescribed:
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Provided that if the Scheme is not published within the said period of 30 days, the Scheme
shall be deemed to have lapsed.

(b) Any objections or suggestions which may be received by the Board from any
person with respect to the said Scheme shall be decided by the Committee
constituted under sub-section (1) and thercafter the Committee shall submit a
report to the Board in such manner as may be prescribed.

(3) (@) Any person aggrieved by any decision taken by the Committee under clause (b) of
sub-section (2) may prefer an appeal to the Board and the Board shall decide such
appeal in the manner prescribed.

(b) The Board shall after deciding the appeal, if any, and after considering the report
made by the Committee under clause (b) of sub-section (2) hereinabove, approve
the Scheme with such modifications as it may deem appropriate. The Scheme so
approved shall be published in the official Gazette and also in two newspapers
having wide circulation in the area in which the Scheme is to be implemented, in
the manner prescribed :

Provided that if the Scheme is not so published within a period of 180 days from the date
on which the objections or suggestions were invited under clause (a) of sub-section
(2) in the official Gazette, the Scheme shall be deemed to have been lapsed.

(4) (a) The Board shall, after the Scheme is finally published under sub-section (3), proceed
to acquire the land by executing an agreement with the owner in such form and on
such terms and conditions as may be prescribed by the State Government.

(b) The Board shall submit the proposal of acquisition under the Land Acquisition Act,
1894 (No. 1 of 1894) to the District Collector of such land whose owner do not
enter into the agreement mentioned in clause (a) above within a period of three
months from the date of publication of the Scheme in the official Gazette under
sub-section (3) :

Provided that the Board may extend the period of said three months to one year.

&) The Board shall undertake execution of the Housing and Infrastructure Development
Scheme on the land or part thereof which may have been acquired by it through
agreement or acquisition under sub-section (4) in such a manner as may be prescribed.

34-C. The agreement mentioned in clause (a) of sub-section (4) of 34-B and also any
instrument executed between owner of the land and the Board for giving effect to
such agreement shall not be chargeable with any fee under the Registration Act,
1908 (No. 16 of 1908).

34-D.  The agreement mentioned in clause (a) of sub-section (4) of Section 34-B and also
any instrument executed between owner of the land and the Board for giving effect
to such agreement shall not be chargeable with any duty under the Indian Stamp
Act, 1899 (No.2 of 1899).”.

Exemption of fee
for registration
on instrument of
agreement.

Exemption of
stamp duty on
instrument of
agreement.
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STATEMENT OF OBJECTS AND REASONS

The Madhya Pradesh Griha Nirman Evam Adhosanrachana Vikas Mandal Adhiniyam, 1972 (No.3 of 1973)
enables the Madhya Pradesh Housing and Infrastructure Development Board to prepare housing and infrastructure
development schemes. To implement such schemes, the Board has to either obtain land from the State Government
or acquire private land under the Land Acquisition Act, 1894, The Government land is scarce and acquisition poses
immense challenges.

2. With a view to implement the housing and infrastructure development scheme within the stipulated time, it
has been decided to insert provision in the Principal Act so that land can be acquired by executing an agreement with
the owners. The land of only those owners, who do not enter into an agreement, will be acquired under the Land
Acquisition Act, 1894,

3. Hence this Bill.

BHOPAL : DR. NAROTTAM MISHRA
DATED the 20" November, 2012. , Member-in-Charge.
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